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CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH, JODHPUR

Original Application No. 290/00021/18

           Jodhpur, this the 11th day of January, 
2018
CORAM

Hon’ble Mr. R. Ramanujam, Administrative Member
Hon’ble Mr. Suresh Kumar Monga, Judicial Member

                                                -----
Jagdish Prasad Shringi S/o Shri Mathura Lal Shringi, aged 57 
years, resident of QR no. J-30-A, Heavy Water Plant, Kota, 
residential colony, Rawatbhatta, District Chittorgarh as SA/F 
in Heavy Water Plant, Kota.
      
           

….…Applicant

By Advocate:-  Mr Vishal Singhal.

Versus

1. Union of India through its Chief Executive, Heavy Water 
Board, V.S. Bhawan, Anushakti Nagar, Mumbai-400094.
2. The Administrative Officer, Heavy Water Plant (Kota), 
Anushakti-323303.
3. The General Manager, Heavy Water Plant (Kota), 
Anushakti-323303.
4. Shri S.V. Singh, Dy. Production Manager, Heavy Water Plant 
(Kota), Anushakti-323303.

                                                                        ……..Respondents

ORDER (Oral)
Per R. Ramanujam, Member(A)
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 Heard.  Learned counsel for the applicant submits 
that the applicant is aggrieved by Annex. A/1 order dated 
05.08.2017 whereby he has been made responsible for operation of
Solar Steam Generation Plant and Sewage Treatment Plant 
w.e.f. 08.08.2017.  He has also been given the task of co-ordination
of day to day maintenance activities of these units and 
directed to report to the Dy. Production Manager.

 2. It is submitted that the applicant is due for 
promotion and an OA in this regard is pending adjudication in 
this Tribunal.  When he is promoted, he would hold the same 
rank as the person by whom the impugned order has been 
signed and, therefore, the applicant was not bound such 
order.  The applicant accordingly seeks quashment of the 
impugned order.

 3. We have considered the matter.  It is not the 
applicant’s claim that the applicant is senior to the officer 
who issued the impugned order.  The dispute regarding his 
claim to be promoted to the rank of Dy. Production Manager 
is still not settled.  Until he is able to get relief from this 
Tribunal in the OA concerned, he would be bound by office 
discipline.  Accordingly, we see no scope to interfere with the 
impugned order.  

 4. OA is misconceived and accordingly is dismissed.

       (Suresh Kumar Monga)                 (R. Ramanujam)
                     Member (J)          

Member (A)
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